1575 Leave of Absence

[Mr. Deputy-Speaker]

done by a Government, could not he
challenged. Under those circum-
stances an adjournment motion is not
the proper remedy even if any gectior.
of the public or any Members  of
Parliament consider it necessary.
Members  can table a Qquestion that
more than usual force has been sent
or more than the ordinary force ought
to have been raised. like that and it
may be answered. but »part from that,
I do not consider that an adjournment
motion is the proper remedy to venti-
late such grievances. I disallow the
other adjournment raotion also.

Dr. S. P. Mookerjee: In view of the
conflicting reports which have been
made and the serious possibilities of
this movement being carried on. may
I suggest. Sir. that we :may have a
half day's debate on Saturday if the
Prime Minister agrees.

Shri Jawaharlal Nchru: I am per-
fectly prepared to state such facts as
are in my possession for the informa-
tion of the House. I <o not see how
any useful purpose would be served
by such a debate. Apart from the
legal aspect of it. I am rrepared to
place before this Hou::ze all such facts
as I can gather.

Mr. Depuiy-Speaker: When such
Gebates gencrally tske place. if  thé
hon. Members cre =0t sotisfied and if
there is not suffcient time by way of
a question to elucidate that matter,
then Government might concider whe-
ther it is necessary or desirable.

Anr Hon. M2mber: This guestion has
been disallowed.

Mr. Deputy-Speaker: It will be re-
considered,

LEAVE OF ABSENCE

Mr. Deputy-Speaker: I have to in-
form the hon. Members that I have
received the following letter from
Shri Pannalal R. Kaushik:

“As I am seriously i!1 here and
as the Ductors have advised me to
take complete rest, it. is not pos-
sible for me to uattend the second
session of the House of the People
which has commenced from the 5th
November, 1952. I would. there-
fore. request you aind the Members
of the House to permit me to be
absent from the meetings of the
House in this Session.

In case I recover early and the
Doctors allow me to take part in
my day-to-day work, I shall cer-
tainly attend the meetings of this
House”
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Industrial Finance 1576
Corporation (Amend-

ment) Bill

Is it the pleasure of the House that
leave be granted to Shri{ Pannalal R.
Kaushik to be absent from all the
meetings of the House ¢f the People
during this session?

Leave was granted.

SUPPLEMENTARY |DEMANDS
GRANTS, 1952-34.

The Minister of Reveaue and Ex-
pendityre (Shri Tyagi): I beg to pre-
sent a statement showing Supplemen-
tary Demands for Grants for expendi-
ture of Cecntral Government (exclud-
ing Railways) for the year 1052-53.

FOR

PAPER LAID ON THE TABLE

REPORT OF REHABILITATION FINANCE
ADMINISTRATION

The Minister of Pevenue and Ex-
penditure (Shri Tyagi): I beg to lay
on the Table a copy of the Report of
the Rchabilitation Finance Administra-
tion for the half-year ended the 30th
June, 1952, in accordance with
sub-section (2) of scction 18 of
the Rehabilitation  Finance Ad-
ministration Act, 1948. [Placed in
Library. See No. IV. O. 4(35).]

INDUSTRIAL FINANCE CORPORA-
TION (AMENDMENT) BILL—Contd.

Shri S. S. More (Sholapur): On a
point of information, Sir. The hon,
Mr. Tyegi was pleased to read a letter
reccived from the Chairman of the
Corporation. I want to ktow whe-
ther it is placed on the Tabie of the
House so as to form part of the record.

Mr. Dcepuiy-Speaker: Whatever is !
read to the House will form part of
the record of the House.

Shri S. S. More: I did nt get it. I
wanted to look into it. It could not
be got.

Mr. Deputy-Spealker:
¢irculated immediately.

Shri S. S. More: He rezd it two days
back.

Mr. Deputy-Speaker: What he has
read will form part of tne record, .

Shri Sarzitradhar Das: (Dhenkanal—
West Cuttack): May I point out that
he did not mead the letter fully? The
letter itself should be laid on the Table
of the House, Only portions of it have
gone into the record.

Dr. S. P. Mookerjee:
South-East): That is ¥rwue

It cannot be

(Calcutta





